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Chairman D.V.C.

368. SHRI ARABINDA GHOSH:
Will the Minister of ENERGY be
pleased to state;

(a) whether any action has been taken
against the Chairman of D.V.C. who as a
public servant had gone to the press and
described the remarks of the Chief
Minister of West Bengal as 'politically
motivated'; and

(b) if so, what are the details in thie
regard?

THE MINISTER OF STATE IN! THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
Chairman, D.V.C,". has been advised not
to make comments in the press which are
not compatible with the role and function
of a civil servant.

Telecast of programme from re-
corded video sets by a private
company

369. SHRIMATI SAROJ KHAPAR
DE: Will the Ministerl of INFOR
MATION AND BROADCASTING be
pleased to state: >A

(a) whether i't is a fact that a private
company has started telecasting of
programmes from recorded video sets in
Bombay;

(b) if so, whether the company has
obtained the Government's permission in
the matter;

(c) whether it is legal for any private
organisation to undertake televising of
such programmes; and

(d) what action is being contemplated
by Government in the matter? j



